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The appellants are aggrieved by the disallowance of
CENVAT credit on pest control services and site visit fee for
national award bill (management consultancy) service.

2. On behalf of the appellant, Id. counsel Mrinal Bharat Ram
submitted that the appellants are engaged in manufacture of
aerated drinks and fruit juice. They are availing the facility of
CENVAT credit on inputs and input services. They had taken

premises on rent outside the factory for storing sugar which is
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the input for manufacture of final product. Though the
authorities below allowed the credit on renting of immovable
property service in regard to the godown that was taken on rent
for storing the inputs, the pest control services availed by the
appellant for controlling pest in the said godown have been
disallowed. He argued that it is highly necessary to keep the
godown pest-free as the sugar is used as input for finished
products which are used for human consumption.

2.2 With regard to site visit for national award bill, he
submitted that the appellant’s factory is a member of
Confederation of Indian Industry (CII). The authorities below
have allowed the credit on club membership fees whereas they
have disallowed in respect of management consultancy service
provided by CII. He adverted to the invoice issued in this regard
and argued that the officials of CII had conducted site visit in
regard to National Award For Food Safety 2014. This is actually
in the nature of management consultancy services as the
officials have given advice to appellant’s factory as to the
upkeep and running of the factory and also in regard to quality
compliance norms. The visit having been made for giving advice
in the nature of management consultancy, the same are input
services for the appellant and is eligible for credit.

3. The Id. AR Shri L. Nandakumar supported the findings in
the impugned order. He submitted that the pest control services

are not directly linked with the activity of manufacture and
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therefore the authorities below have rightly disallowed the
credit. With regard to management consultancy service / site
visit fees paid to CII by the appellant, he argued that the same
are not input service at all. The visit has been done by the
officials of CII in regard to National Award for Food Safety,
2014. Though they might have given certain advices, the same
is not as per requirement or consultation by the appellant.
These are not input services and the authorities have rightly
disallowed the credit.

4.  Heard both sides.

5.1 The first issue is with regard to disallowance of credit on
pest control services. The appellant has taken the premises on
rent outside the factory to store the inputs namely sugar. The
pest control services have been availed by the appellant to
make these premises pest free. The product stored by the
appellant being sugar and is being used as input for aerated
beverages which are used for human consumption, it is
essential that the premises are to be kept pest free. For this
reason, I am of the view that the pest control services availed
by the appellant are input services and therefore the same are
eligible for credit. The disallowance of credit is unjustified and
requires to be set aside, which I hereby do.

5.2 The second issue is with regard to fees paid by the
appellant for site visit by officials of CII. It is seen from the

invoice that the site visit has been made in regard to National
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Award for Food Safety, 2014. Though in the invoices it stated
that these are management consultancy service, it is neither the
case of the appellant that they had requested for any
management consultancy and the visit is indeed in respect of
assessing the appellant with regard to giving an award. This can
never be considered as input services. The said credit has been
rightly disallowed by the authorities below.

6. From the above discussions, the impugned order is
modified to the extent of allowing credit on pest control services
only. The appeal is partly allowed with consequential benefit if
any in the above terms.

(Dictated and pronounced in open court)

(Sulekha Beevi C.S.)
Member (Judicial)
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